FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S SHRIVALLABH PITTIE RESEARCH
AND TRAINING PRIVATE LIMITED

-

available at:

RELEVANT PARTICULARS
1. Name of corporate debtor Shrivallabh  Pittie Research and
Training Private Limited
2 Date of incorporation of corporate debtor 31.08.2012
3, Authority under which corporate debtor is RoC-Mumbai I
incorporated / registered
4, Corporate Identity No. / Limited Liability U26960MH2012PTC235199
Identification No. of corporate debtor
S. Address of the registered office and principal office | 97, Maker Tower F Cuffe Parade, Mumbai,
(if any) of corporate debtor Maharashtra, India, 400005
6. Insolvency commencement date in respect of 20.08.2026
corporate debtor .
7. Estimated date of closure of insolvency resolution | 16.02.2027
process
8. Name and registration number of the insolvency | CA. Sunil Kumar Kabra
professional acting as interim resolution professional IBBI/IPA-001/1P-P01011/2017-18/11662
9. Address and e-mail of the interim resolution | Address: 3rd Floor, Reegus Business Centre,
professional, as registered with the Board New Citylight Road, Above Mercedes Benz
Showroom, Bharthana-Vesu, Surat-395007;
Email Id: jlnusco@gmail.com 5
10. | Address and e-mail to be used for correspondence Address same as mentioned in Sl. 9;
with the interim resolution professional Email Id.: ip.cirpsvp@gmail.com
11. | Last date for submission of claims Thursday, 03.09.2026
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act | Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a) Web link: Y
(b) Details of authorized representatives are https://ibbi.gov.in/home/downloads

(b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of M/s Shrivallabh Pittie Research and Training Private Limited on
20.08.2026.

The creditors of M/s Shrivallabh Pittie Research and Training Private Limited are hereby called upon to
submit their claims with proof on or before Thursday, 03.09.2026 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means. '

Submission of false or misleading proofs of claim shall attract penalties.

Date: 24.08.2026
Place: Surat

1B / 1PA-001 /
1P-PO1011 /
2017-18/ 11662

CA. Sunil Kumar Kabra

IRP in CIRP of Shrivallabh Pittie Research

and Training Private Limited
IBBI/IPA-001/IP-P01011/2017-18/11662
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AXIS BANK LIMITED (CIN: LE5110GJ 1993PLCO20TED)
Structured Asset Group, Tih Floor, Corporate Office, “Axis Housa”,
-2, Wadia Internationst Centre, Pandurang Budisar Mang, Worli,
Mumbai - 400025, | Tel: «51-9776685588 www aisbank com
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction sale Molica for Sale of krmovable fssats under the Securilisation and Recanstucton
of Financial Assefs and Enforcament of Securty Interest Act, 2002 read with provese bo Rule & (8]
of the Security Interest (Enfprcemant] Rules, 2002,

Mokica is hereby given Lo the public m general and in parlicular & the Borower i.g. Priti Gems
Exports Pyl Lid and itz GuararorsMerigagons e Mr. Jatin Chandrakant Doshi, Mr. Chandrakant
Surajmal Doghl, Mrg. Ramilaben Chandrakant Doshi, Mr. Vipul Shah & Mr. Rujlv Sanjlv
Shah that the below described immovable properies mortgagedicharged to Axs Bank Limited
i, Secured Cradifor, the physical possession of which has been takien by the Authorisad Officer
of Axs Bank Limited, will be scéd on "AS IS WHERE 15", "AS |5 WHAT 5", "WHATEVER
THERE IS" AND "NO RECOURSE BASIS" on 11.09.2026, for recovary of Ris.19,61,87,383.39/-
[Rupee Mineteen Crore Sixty One Lakh Eighty Seven Thousand Three Hundred Eighty
Three and Thirty Mine Palza only) being the amount due as on 15.10.2019 plus further
imferest from 16,10.2019 at the coniractual rate and net of all the credits received 1l date,
due b the Axis Bank Limited from Prti (Gams Exparts Pel. Lid b2ing the Barroer and K Jatin
Chandrakant Doshi. Wr. Chandrakant Suragmal Dashi, Mrs. Ramilaban Chandrakant Doshi, Mr,
Vipul Shah & Mr. Rujiv Sanjiv Shah being the Guarantors | Mortgapors. The resene price will ba:

Description of Property Hﬁge m;_#t TIE%
Pl o 301 & 302, 371 Floor Sankeswar Co-op Housing Society Rs  IRs 12200000~

L, Weena Apastment, 198-4, Walkeshwar Road, TeenBalt | 12.30,00,000!- | (Rupsss One
fdalabar Hill Mumbai - 00006 in the nama af Smi Ramila C| (Rupaes Twele | Crare Twenly
Doshi and 3hei Chandrakant Doshi. Physical Possession| Crore Twanly Two Lakh
faken on 07h day of Februany 2023 in pursuarce of CWM|  Lakh Only) Onily)
arger datan 0405 2022 vide casa no 535 SA 021
Lazt dati for | Last dake for submission of tid and EMD Demand Draft'Pay Ordar in tha favaur
submission | of 'Axis Bank Lid." payasle &1 Mumbai, 10 be submitted on or befors 10.00.2026
o bid and by 2.00 p.m at the following addrass:- Mr. Saswata Chakraborty, Axis Bank Lid
EMD Tih Floar, “Axis House™, Wadia Intemational Centre, Pandurang Budhkar Marg,
Wadi, Mu'#n".:-al-dqgg_zﬁ Mob: +31 37 T6EE5836

Date-and bma | Date-and time of e-auction 11.00.2026, between 4.00 P.M. to 5.00 .M. with
of g-auction | gubo-extansion of five minubes esch in the event of bids pleced in tha las five
minutes Date ard ima of e-avction .
Far detailed terms and condifions of the sale, please refer o the bink provided in
hitps:iwvww.axisbank comiauction-notices andior hitps: Vaxisbank.auctiontiger.nel

Date - 24.08.2026 Sdi- Authorised Officer
Place ; Mumbil Axls Bank Lid,

FRASER AND COMPANY LIMITED

w GIN : L51100MH1917PLC272418
Regd. Office : House No. 12, Plot 6A, Gr. Fir., Sneh, Road No. 2, Abhinav Nagar, Opp. CTRC
iy Training Center, Borivali (), Maharashtra, India, 400066 E-mail id : fraseracp@gmail.com,

website : wunw fraserindia.co.n Tel. No. - +91 93240 89432 Porpered ‘“‘" w7
NOTICE OF THE ANNUAL GENERAL MEETING

E-VOTING INFORMATION, BOOK CLOSURE AND SHAREHOLDER INFO. UPDATION I
Notice is hereby given that the Annual General Meeting (“AGM”) of the Members of Fraser
and Company Limited will be held on Thursday, September 17" 2026, at 12:30 P. M.
through Video Conferencing (“VC”) / Other Audio-Visual Means (“OAVM”) to transact the
business set out in the Notice of AGM.
Electronic Copies of Notice of AGM :
The Company has despatched the Annual Report for the Financial Year 2025-26, including
the Notice of AGM electronically, to all the members of the Company who have registered
their e-mail addresses with the Company / Depositories / Depository Participants / RTA.
The Notice of the AGM and the Annual Report for the Financial Year 2025-26 are also
hosted on the Company's website at hitp://www.fraserindia.co.in besides being available
on the websites of Stock Exchange i. e. BSE Limited www.bseindia.com and on the
website of National Securities Depository Limited (NSDL) at https://evoting.nsdl.com.
Appeal to Shareholders to Register their E-mail ID :
The shareholders, who have still not registered their email address with Gompany / RTA
/ Depositories, are requested to register / update their email address immediately, in the
following manner:

i) Shareholders holding Shares in Physical Mode : Such Shareholders are requested
to register their email address with the RTA of the Company, viz., Purva Sharegistry
(India) Pvt. Ltd. along with the copy of the signed request letter mentioning the name
and address, email ID and mobile No. of the Shareholder, scanned copy of the Share
Certificate (front and back), self-attested copy of the PAN Card, and self-attested copy
of any document (e. g.: Driving License, Election Identity Card, Passport, Aadhar) in
support of the address of the Shareholder and other documentary proof in support
as may require by sending request to our RTA, Purva Sharegistry (India) Pvt. Ltd.,
E-mail : support@purvashare.com

ii) Shareholders holding Shares in Dematerialized Mode : Such Shareholders are
requested to register their email address with the relevant Depository Participant(s).

Members are also requested to intimate changes, if any, pertaining to their name, postal
address, email address, Mobile No. PAN, mandates, nominations, power of attorney,
bank account details such as name of the bank and branch details, Bank A/c. No., MICR
code, IFSC code. etc., to their respective DPs in case the shares are held by them in
dematerialized form and to the RTA in case the shares are held by them in Physical form.
Manner of Voting on Resolutions placed before the AGM :

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rule 20
of the Companies (Management and Administration) Rules 2014, as amended, Regulation
44 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
and Secretarial Standard on General Meetings (SS-2) issued by Institute of Company
Secretaries of India,the company is pleased to provide e-voting facility to its members as
an alternate mode to exercise their right to vote on the resolutions to be passed at the AGM.
The remote electronic voting system (“remote e-voting”) will be provided by Depositories
as mentioned in the Notice of AGM.

All the members hereby informed that :

e The Remote e-voting shall commence on Monday, September 14™ 2026 at 09:00
A. M. and ends on Wednesday September 16", 2026 at 06:00 P. M.

e Members holding shares either in Physical form or in dematerialized form, as on
cut-off date of Thursday, September 10", 2026 may cast their vote electronically on
the business, as set out in the Notice of the AGM through electronic voting system
(“remote e-voting”).

* Any person, who acquires shares of the company and becomes a member of the
company after send / dispatch of Notice of the AGM and holds shares as of the cut-off
date i. e. Thursday, September 10™, 2026 may refer to instructions for e-voting as set
out in the Notice of AGM to cast their votes or may obtain the login ID and password by
sending a request at evoting@nsdl.com (National Securities Depositary Limited).

* The individual shareholder holding demat shares shall follow the procedure as described
in Notes to AGM notice for doing e-vote.

* AAS & Associates, Practicing Company Secretaries has been appointed as the
scrutinizer for conducting the e-voting process in a fair and transparent manner.

* Members may note that:

i) The remote e-voting module shall be disabled by National Securities Depositary
Limited. after the aforesaid date and time for voting and once the vote on a resolution
is cast by the Member, the Member shall not be allowed to change it subsequently.

ii) Members who have cast their vote by remote e-Voting prior to the AGM may
participate in the AGM but shall not be entitled to cast their vote again during the
AGM.

* The instructions for members for voting electronically are given in Notice of AGM.

Book closure Intimation :

Notice is further given that, pursuant to the provisions of Section 910f the Companies Act,
2013 and the applicable Rules there under, the Register of Members and Share Transfer
Books for equity shares of the company will remain closed from Friday, September
11™, 2026 to Thursday, September 17", 2026 (both days inclusive) for Book Closure
Purpose.

By order of the Board

Fraser and Company Limited
Sd/-

Omkar Rajkumar Shivhare

Managing Director

Date : 24.08.2026
Place: Mumbai

"IMPORTANT"
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Road, Behind City Light Cinema,
Mahim West, Mumbai — 400016.
Telephone No. 022- 65023711,
Email ID : bo0554@pnb.bank.in
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PUBLIC NOTICE

Notice is hereby given to the following customers of Punjab National Bank for payment of
locker rent arrears. As per Bank's guidelines, if the locker rent is not paid for more than
three years, the Bank is empowered to break open the locker. The expenses incurred
thereby, along with arrears of rent and other costs, will be recovered out of the sale of the
contents found therein.

All the customers listed below are therefore advised to pay the locker rent on or before
21.11.2026 (90 days from the date of publication) to avoid break open of the locker. In
case the payments are not made, the Bank will proceed to break open the locker on or
after 21.11.2026 (90 days from the date of publication) without any further notice.

Sr.| Locker No. | Locker Holder Branch Branch Add. Rent Due
No. Name Date

1| AA00046 YOGESH Shivaji Park, |Punjab National Bank | 30/04/2021
RAMESH Mahim Gopi Tank Road,
CHAVAN (055400) [Behind City Light

Cinema, Mahim West,
Mumbai-400016

Date: 24.08.2026
Place: Mumbai.

Sd/- Authorised Officer
Punjab National Bank

CPS SHAPERS LIMITED

CIN: L1B100MH2012PLC231T45
Regd. Office: 201-204 2nd Floor Swamini Indusirial Estate No.3,
Opp. Varun Industries, Manal Magar, Waliv,
Vasai East, Thane 401 204, Maharashira, India,
Tel: 0250 245100112, 3246045
Emall; csi@dermawear.co.n | Website; wanw.cpsshapersitd.com

NOTICE OF 14™ ANNUAL GENERAL MEETING

1. Nolice Is hereby pven ihal I:he 14" Annual General Meeting (AG44) of the Members of the
Company will be hedd on Saturday, the 26" day of Saptember, 2026 &t 02:00 P.M. through
Videa Conferencing (VC) Other Audio Visuals means [C8YM) pussuant b applicable
provisions of the Companies Acl, 2013 read with tatest Circular Mo 032025 dated 227
Seplember 2025 Ganeral crculas Mo 092024 dated 197 September 2024, Ganeral drcular
Mo 0972023 dated 25° September 2023, Genaral circular No. 1472020 datad 087 April 2020,
Genaral circular No, 1772020 dated 13" Aprd 2020, General Circuiar Nos. 2072020 dated 5°
May, 2020 respechively Esued by Ministry of Corporate ARairs [MCA) and Croular Mo
SEBWHOI/CFD/CMDXCIR/PIZ021/11 daled 157 January, 2021, Circular Mo,
SEBIHO!CFDICMDZICIRIPI2022/62 dated 11" May, 2022, SEBIHO/CRDIPoD-
ZIPCIRA0Z3 dated 5° January, 2023, SEBIHCCFDICFD-PoD-2PICIR20231 67 dated
07" Qetobar, 2023 and katest circular No. SEBVHOICFINCFD-PoD-2/PICIR/2024/133 dated
3" October 2024 respectively issuad by Seciriies and Exchange Board of India {"SEBI
Caculars'), o lrarsact the busness a5 sat tul in the Mobcs convening the AGH,

2. Tha Company has entered infe an arrangement with Bigshare Services Private Limded for
irciiating conduct of the AGM through VC/QAVM, Pursiant to the provisions of Section 108
af the Comgames Act, 2013 read with Hule 20 of the Companigs (Managsmenl and
Adminkslration) Rules, 2014 a5 amended from fme to bme and Requlation 44 of SEBI
iListing Dbligations and Disclosuwre Requirements) Regulations, 2015, the company s also
proviging the remote e-voling &nd e-voling facility through Bigshare Services Privale
Limited

3. Electrome copies of e Nollca of the AGM ard Annual Rapot of the Company-for The
financial year ended March 31, 2026, will be sent to af the Members whose emall addresses
are regisierad with the Company/ Depository Participant{s). Additionally, the Company will
also dispatch physical copes B those Members who have specificaly requasted at their
regmslared postal address. The said documents will also ba available on the Company's
wabsite e, waw.cpsshagarsiid com. & Websile of Stock exchange Le. www.nseindia.com.
hdembers can join and participate in the AGM through YCIOAWM means anly.

4 Thametruclions for jaining the 4G and he procadurs lor remode e-voling o lor casting voie

theaugh he e-valing sysbarm during the AGM, will be provided in the nabice of the AGM wiich

will be sent 1o the sharehalders along with login cradentéals . Members: paricipating through

VCIOAWM means shall be counted for the purpose of reckoning quorum unger Section 103

of the Companies Act, 2013, The oetails will also be mads avadable on the website of the

Company.

Members holding shares in Demal mode a0e regquested. to regisfer'update their email

addresses with the relevant Depository Paricipants,

6. Members holding sharesin phovsical form and whe have no! regestanad Ihair amall addreszes
with the Company ana requested b update thesr emad addreszes with the Company's
Registrar gnd Share’ transfer Agent (RTA), Bigshare Services Private Limited at
mvestonmbigshareoning com, by sending scanned copy of the following documends:

a. A signed request letler menioning your rarma, folio rarmber and compliale addrazs,

Scanned copy of Share Cerificate (frant & back)

Zeif-afiested scanned copy ofthe PAN Card: and

Seff-atiested scanned copy of any decument {such as AADHAR Card, Onving Licensa,

Election idanlity Card, Passpart) in support of the address of the Member as registered

with the Company

h

£ f1 e

Faor CPS Shapers Limited

(Formerly known as CPS Shapers Private Limited)
Sdi-

Servejeet Singh

Company Secretary & Compliance Gfficar
Membership No.: ABS435

Diate: 24.08.2026
Place: Vasal
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THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES OR UNITS NOR IS IT APROSPECTUS ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES OF M P STEEL {INDIA) LIMITED ON THE MAIN
BOARD OF BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ["NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES®)
[N COMPLIANCE WITH CHAPTER | OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS").

PUBLIC ANNOUNCEMENT
(Please 2050 ar:ﬁa é:l;; Code gr {J u ,5'
fo wew Ihe Ura
Heing Prospectis anclihe Tradition of Trust
Dvaft Abnoged Prospecius) since 1975

M P STEEL (INDIA) LIMITED

Our Campany was incorporaled as a private imited company under the name of “Ralnesh Steel Private Limited” under the provisions of the Companies Acl, 1956, pursuanl
1o a cartificate of incorporation dated April 15, 1998, issued by the Registrar of Companies, Gujarat at Ahmadabad ("RoC"). The name of our Company was changed to
"Rainesh Melal Indusiries Privaie Limited” pursuani 1o a resolubion passed by our Board of Dereciors o June 12, 1990 and a special resolubion passed by our Shareholders
onJduly 14, 1989, Pursuant lo name changa, a cetificate of change name was issued by the RoC on Decamber 13, 1980, Further, the name of our Company was changed to
“M P Steal (India) Private Limited” pursuant to a resolution passed by our Board of Directors on August 07, 2023 and a special resolution passed by our Shareholders on
August 14, 2023 and fresh cerificale of change name was issued by the RoC on August 24, 2023, Thereafter, pursuant to & resolution passed by our Board an July 11, 2025
and a special resolution passed by our Shareholdars on August 25, 2025, our Company was converted into & public limited company and consequently, the name of our
Company was changad 1o ‘M P Steel {India) Limited”, A fresh cerfificata of incorporation consaguent on change of name of our Company was isswed by the RoC on October
06, 2025; For detailzin relation {o the changes in the registered office of our Company, please see “History and Certain Corporate Matters- Changes in the Registered
Office ofour Company”on page 255 of the draft red herring prospecius dated August 21, 2026 ["DRHP™),

Registered Office: Survey Mo, 300, Nr. Ashram chokdi, village-Ranasan, Ranasan, Mahasana, Vijapur - 382870, Gujaral, India
Corporate Office: 402, Namarayan complex, Near Swastik Cross Road, Chimanlal Girdhardal Rd, Naveangpura, Ahmedabad, Gugaral, India, 380008

Contact Person: Faigun Panchal, Company Secretary and Comgliance Officer, Telephone: +31 7041153721, Email: cs@mpsleelindsa.com;
Website: weewmpsieelindia.com, Gorporate dentity Number: U289592501358PLCTAIA54

OUR PROMOTERS: KUSHALKUMAR V BHANSALI, VANSRAJ RIKHABCHAND BHANSALI

AND SANTOSH VANSRAJ BEHANSALI

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 10 EACH (“EQUITY SHARES") OF M P STEEL (INDIA} LIMITED
(“COMPANY™) FOR CASH AT A PRICE OF ¥ [«] PER EQUITY SHARE [INCLUDING A SHARE PREMIUM OF 7 [«] PER EQUITY SHARE) (“OFFER PRICE")
AGGREGATING UP TO ¥ [«] MILLION (THE “OFFER") COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥10 EACH
AGGREGATING UP TO ¥950.00 MILLION BY OUR COMPANY ("FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 2,307,290 EQUITY SHARES OF FACE
VALUE OF 10 EACH AGGREGATING UP TO ¥[«] MILLION COMPRISING AN OFFER FOR SALE OF UP TO 288,000 EQUITY SHARES OF FACE VALUE OF ¥10
EACH BY KUSHALKUMAR V BHANSALI AGGREGATING UP TO T[] MILLION, UP TO 671.645 EQUITY SHARES OF FACE VALUE OF 710 EACH BY VANSRAJ
RIKHABCHAND BHANSALI AGGREGATING UP TO [«] MILLION, UP TO 579,645 EQUITY SHARES OF FACE VALUE OF 10 EACH BY MADHU
KUSHALKUMAR BHANSALI, AGGREGATING UP TO [e] MILLION, UP TO 480,000 EQUITY SHARES OF FACE VALUE OF ¥10 EACH BY MAINASUNDARI
SANTOSH BHANSALI, AGGREGATING UP TO ¥[«] MILLION AND UP TO 288,000 EQUITY SHARES OF FACE VALUE OF 710 EACH BY SAMVEG BHANSALI,
AGGREGATING UP TO ¥[e] MILLION (COLLECTIVELY, "SELLING SHAREHOLDERS") AND SUCH EQUITY SHARES OFFERED BY THE SELLING
SHAREHOLDERS, THE “OFFERED SHARES") (SUCH OFFER FOR SALE BY THE SELLING SHAREHOLDERS, THE "OFFER FOR SALE" AND TOGETHER WITH
THE FRESH ISSUE, “THE OFFER").

THE FACE VALUE OF THE EQUITY SHARE IS T10 EACH AND THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND
AMND THE MINIMUM BID LOT SIZE WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BRLM AND WILL BE ADVERTISED IN ALL EDITIONS
OF [«] (A WIDELY CIRCULATED ENGLISH MATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [e] (A WIDELY CIRCULATED HIND|I NATIONAL DAILY
NEWSPAPER) AND [#] EDITIONS OF [#] (A WIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF
GUJARAT WHERE OUR REGISTERED OFFICE |5 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE EBID! OFFER OPENING DATE AND SHALL BE
MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND
EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“3EBI ICDR REGULATIONS").

In case of any revision in the Price Band, the Bid/Offer Penod will be exiended by at keast three additional Warking Days after such revision in the Price Band, subject fo
thae BidfOffar Period not excasading 10 Working Days. In cases of force majere, banking strike or similar unforeseen circumstances, our Comgany, in consultation with the
BRLM, may for reasons to be recorded inwriting, extend the BediOffier Period for a minimum of one Warking Day, subject o the Bid! Offer Period not excesading 10 Warking
Days. Any revision in the Price Band and the revised Bid!Offer Period, if applicable. shall be widely disseminated by nofificafion fo the Stock Exchangas, by ssuing a
public nobice, and -also by indicating the change on the respeciive websile of the BRELM and at the terminals of the Syndicate Members and infimation foihe
Seli-Certified Syndicate Banks ("SCS58s") and by Intimation fo the Designalad Intermedianes and the Spansor Banks, as applicable

This Offer is baing mada in terms of Rula 19(Z}{b) of the SCRR {as amended), read with Regulation 31 of the SEBI ICOR Regulations. The Offar is in compliance with
Regulation 6(1) of the SEB| ICOR Regulations and is being made throwgh the Book Building Process in accordance with Regulation 32(1) of the SEBIICDR Regulations,
wherein nol more than 50% of the Offer shall Be available for aliocation on a proportionate basis to Cualfied Institutional Buyers ("GHBs™) (*QIB Portion™), provided that
our Company, in consullation with the BRLM, may aBocale up to 60% of the QIB Porion 1o Anchor Investors on a discrelionary basis "Anchor Investor Portion”), oul of
which 40% shall be reserved as ender- (i) 33.33% for domestic mutual funds; and (i) 8.67% for kfe insurance companies and pension funds, Any under-subscription in
the reserved category specified in clause (i) abowe may beallocated to domestic mutual funds, subject to valkd Bids being received from such imvestors at or above
the price &t which afiocation s made to Anchor investors ("Anchor Investor Allocation Price’), in accordancs with the SEBI ICDR Regulations, In the event of under-
subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion {other than the Anchor Investors) ("Net QB
Portion”). Further, 5% of the Net QI8 Porlion shall be availabla for allocation on a proportionate basis 1o Mutual Funds only, and the remainder of the Net QIB Portion shall
b= available for allocation on & proportionate basis to all Q1B Bidders, including Muteal Funds, subject fo valid Bids being recenved from them at or above the Offer Price.
However, if the aggregate demand from Mutual Funds is Yess than 5% of the Net QIB Portion, the balance Equity Shares available for alocation in the Mutual Fund Pordion
will b2 added to the ramaining Met GIE Porlion for proportionate allocation to QIBs. Further, nol less than 15% of the Cffer shall be avadable for allecation 1o
Non-Institutions! Bidders ("Non-Institutional Portion™), of which one-third of the Non-Institufional Porfion shall be reserved for Bidders with an apphcation size of more
than ¥2,00,000 and up to ¥10,00,000 and two-thirds of the Non-Insfitutional Portion shall be reservad for Bidders with an application size exceeding ¥10,00,000 and
under-subscription in ether of these two sub-categories of the Non-Institutional Portion may be alfocated fo Bidders in the other sub-categony of the Non-Instiutional
Porfion in accordance with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offar Price. Further, not less than 35% of the Cifer shall ba
avallable for allecation to Retail Individual Bidders | ‘Retail Portion”) in accordance with the SEBI ICDR Regulations, subject o vakd Bids being received from them al or
above the Offer Price. All potential Bidders {except Anchor Investors) are mandatorily required fo parbicipate in the Offer through the Application Supporied by Biocked
Amount {"ASBA”) process by providing details of their respectiva ASBA account and UPY ID fas defined heraimafter] in case of UPI Bidders (as defined herelnaftar) using
the UP1 Mechanism, as applicable, pursuant to which the Bid Amount will be blocked by the Self Certified Syndicate Banks ("SC3Bs”) or by the Sponsor Bank under the
UPI Mechanism, as the case may be. Anchor Investors ame not permitted o paricipate in the Ofier through the ASBA Process. For further detaiis, please see
“Offer Procedure” on page 410 of the DRHP

This public announcement is baing made in complEance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations o inform the public that our Company s
propasing, subject to applicable stalubory and reguiatony requrements, recaipd of requisite approvals, market conditions and other conssderalions, b make an initial pubbc
offering of its Equity Shares pursuant to the Ofier and has filed the DEHP along with the Draft Abridged Prospecius on Auguest 29, 2026 with the Stock Exchanges and
Sacurities and Exchange Board of India (“SEBI"). Pursuant to Requlation 26(1) of the SEBI ICDR Requlations, the DEHP alang with the Draft Abridged Prospectus filed
with SEBI and the Stock Exchanges has been made public for comments, if any, for a penod of atleast 21 days from the date of publication of this public announcement by
haosting it on the wehbsite of SEBE at www.sebi.govin; websiles of the Stock Exchanges i.e. BSE at www bseindia.com and N3E at www nseindia.com, on the website of the
Company at www.mpsleelindia.com; and on the websites of the Book Running Lead Manager ("BRLM), i.e. Monarch Networth Capital Limited al www.mnclgrowp.com.
Owr Company invites the public fo give their comments on the DRHP #tong with the Dratt Abridged Prospecius filed with SEBI and the Stock Exchanges, with respedt fo
disclozures made in the DRHF, The pubic is requested o send. a copy of the comments to 3EB, io the Company Secretary and Compliance Officer of our Company
andior the BRLM at their respective addresses mentionad herein. All comments must be received by SEBI andior our Company andfar the Company Secretary and
Compliance Officar of our Company andior the BRLM in refation 1o the Offer on or before 5.00 p.m, on the 217 day from the date of publcation of this public announcemsnt
in accordance with Reguiation 26{2) of the SEBI ICDR Raguiations

Investments in equity and equity-related secunties invalve 3 degree of risk and investors should not imvest any funds in this Offer unless they can afford to take the risk of
losing thedr entire investment. Investors are advised to read the risk factors carefully bafore taking an investment decision in thie Offer. For taking an invastment decision,
investors must raly on their own exammation of our Company and the Offer, including the risks imvolved. The Equity Shares In the Offer have not been recomrmendead or
approved by the Securibes and Exchange Board of India ("SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring
Prospectus. Specific attention of the investors is invited to “Risk Factors” on page 28 of the DRHP.

Any decision 10 imvast in the Equity Shares described in the DRHP may only ba taken after the Red Heming Prospactus ("RHP") has been filed with the RoC and must ba
made solely on the basis of such RHP as there may be matenial changes in the RHP from the DRHP, The Equity Shares, when issued through the RHP, are proposed to be
lisbed on the main board of the Stock Exchanges.

For details of the share capital and capifal structure and the names of the signataries to the Memorandum of Association and the number of shares subscribed by them of
our Company, pleasa sea the secfion fited “Capital Structura” on page 92 of the DRHF. Tha [E=bility of the members of our Company 18 limstad by their shares. For details
of the main objects of our Company as contained in the Memarandum of Association, please see the section titled “History and Certain Corporate Matters” on page 255
ofthe DRHF,

BOOK RUNNING LEAD MANAGER

M MONARCH

REGISTRAR TO THE OFFER

A KFINTECH

METWORTH CAPITAL

Medice s Bereby gieen that the MNatonal Compary Law Trabunal has ardeqsd {he
comimencement of a oporate -.I'IEI:Il'n'-E'I'IE:f' resoiutlon PAOCESS af r'."-.."E- Shrivallabh Pirtle
Resaarch and Training Private Limited on 20.08.2026

The creditors of MS Shrivailabh Pitlie Reseacch and Training Private Limited ans hereby
called uponto submmit thelr claims with prood on or before Thersday, 03.09.2026 to the
intanm resclution profossionsl ot theaddress mentioned against antry Mo, 10

The financial ereditorsshall sulsmit their claims with proof by electronic means only, Al
other credibors may submit the clalrs with proof in persan, by post ar by skectroniz
MEans

Submission of falae armisleadi M |'|r|:||:|r5 af daimshall attract |'.||'=I'|H|1--e‘.-:%.

Duvie: 24.08.2026 CA, Sunll Kumar Kabra

Maonarch Nebwaorth Capital Limited

4th Floor, B Wing, Laxmi Towers, G Block. Bandra Hura Complex,
Bandra (East), Mumbai - 400 051

Telaphone Numbar: +81 22 68476400

E-mail: ecrmi@mncigroup.com

Investor Grievance E-mail: mbo@mncigroup.com

Website: waw. mnclgroup.com

Contact Person: Saahil Kinkhabwalal Asyushi Poddar

SEBI1 Registration Mo.: INMDO0011013

KFin Technalogies Limited

301, The Centrium, 3rd Floor, 57, Lal Bahadur Shasir Road,

Mav Pada, Kurda ('West), Kurla, Mumbai, Maharashtra, India, 400070
Telephona Numbser: <31 40671 62222/ 1800 309 4001

E-mail: mpsieelindia.ipofkfintach.com

Investor Grievance E-mail: einward. nsd@kfintech.com

Waebsite: www.kfintech.com

Contact Person: M, Murall Krishna

SEB| Registration Number: INROOD00GZE1

letters are not accepted in response to box Place: Surat IRP in CIRP of Shrivallabh Pittie Research

numbar sdvartisement, and Tralning Private Limited

L | BB PA-O0E A IP-PO1011 /201 7- 18/ 11662
ARVIND LIMITED

/ACVIND

FASHIOMING POSSIBILITIES

(VC/OAVM) and relaxed certain provisions related to the Annual Report.

https://www.evoting.nsdl.com.

CIN - L17119GJ1931PLC000093
Regd. Office: Naroda Road, Ahmedabad - 382345
Website: www.arvind.com Email: investor@arvind.in
Tele.: +91 79 68268000/8109

NOTICE FOR ATTENTION OF SHAREHOLDERS OF THE COMPANY

Pursuant to the General Circular No. Circular No. 20/2020 dated 5™ May, 2020 latest amended by Circular No. 03/2025 dated 22" September, 2025 issued by the
Ministry of Corporate Affairs (MCA) and SEBI Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated 3™ October, 2024 issued by the SEBI (hereinafter
collectively referred to as “circulars”) companies are allowed to hold their AGM (Annual General Meeting) through Video Conferencing/Other Audio Visual Means

In compliance with the provisions of the Companies Act, 2013 (“Act”), SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 (“Listing
Regulations”) and aforementioned MCA Circulars, the ensuing AGM of the Company will be held through VC / OAVM on Tuesday, 22" September, 2026 at 11:00 A.M.
to transact the business that will be set forth in the Notice of the meeting. The Registered Office of the Company shall be the deemed venue of the Meeting.

The said Circulars have also allowed the Company to dispense with the requirement of dispatching the physical copies of Notice of the AGM and Annual Report.
Accordingly, the same will be sent only in electronic mode to the members whose email addresses are registered with the Registrar and Transfer Agents or with the
Depository Participant(s). The Notice of the AGM also contains the instructions for casting vote through remote e-Voting or e-Voting during the meeting.
The Notice of the AGM and Annual Report will also be made available on the website of the Company at www.arvind.com, websites of stock exchanges i.e. BSE
Limited and National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com respectively and on the website of NSDL at

Further, to update/ register the email addresses/ bank details, shareholders may follow the instructions mentioned below:

Physical | Visit the link: https://web.in.mpms.mufg.com/EmailReg/Email_Register.html and follow the registration process as guided therein. The members
Holding are requested to provide details such as Name, Folio Number, Certificate number, PAN, mobile number and e-mail address.

Demat Contact your Depository Participant (DP) and register your email address in your demat account as per the process communicated by your DP
Holding

Date: 22.08.2026
Place: Ahmedabad

This notice is issued for the information and benefit of the Members of the Company in compliance with the applicable circulars of MCA and SEBI.

For, Arvind Limited
Pritesh Shah

CepRADYSTCTFHAT

Alf capitaiized terms used hergin and not specifically defined shail have the samemeaning as ascribad tothem in the DRHE
For M P STEEL (INDIA) LIMITED
On behalf of the Board of Directors
adl-
Falguni Panchal
Company Secretary and Compliance Officer

Place: Ahmedabad, Gujarat
Date: August 22, 226

M P STEEL (INDIA) LIMITED s proposing, subject to applicable statutory and regulatory requirements, recaipt of requisite approvals, market conditions and other
considerations, to make an initial public offering of its Equity Shares and has filed the DRHF along with the Draft Abridged Prospecius each dated August 21, 2026 with
SEBI and the Stock Exchanges. The DRHP along with the Draflt Abridged Prospeclus is available on the wabsite of SEBI al www.sebl.gov.in, as well as on the websiles
ofthe Stock Exchangesi.e. BSEand NSE at www. bseindia.com and www.nseindia.com, respectivaly, on the website of the Company at www mpstealindia.corm; and on
the websites of the BELM, 1.e. Monarch Networlh Capital Limited ab wwow.mnclgroup.com, Any potential Brdders should note that mvestment im equily shares involves a
hagh degres of risk and for details relating to such nsk, se& “Risk Factors on page 28 of the DRHP. Patential Bidders should nat raly on the DRHF along with the Deaft
Abridged Prospecius filed with SEBI and the Stock Exchanges for making any investmant decision and should instead raly an the RHP, whan filed, for making any
imvesiment decision,

The Equity Shares Offered in the Offer have not been and will not be registered under the U.S. Securities Act or any other applicable law of the United States and, unless
50 regrsterad, may not be issued or sold within the United Stales, except pursuant to an exemplion from. or in a lansaction not subject to, the registration requirements of
tha U.5. Securities Act and applcable LS. state securifies laws. Accordingly, tha Equity Shares ara only proposed to be offerad and sold outside the United States in
“offshore transaciions”, as defined in and in reliance on Regulation 5 of the U.5. Securities Act and the applicable laws of the jurisdiciion where those issues and sales
occur are made. The Equity Shares have not been and will not be registersd, listed or atherwise quaified in any other jurisdiction outside India and may nat be offersd ar
sald. and Bids may not ba made by persons in any such junsdiction, axcept in compliance with the applicable kaws of such jursdiction.
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